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TUESDAY, THE TWENTY NINTH DAY OF OC-TOBER

'"-"I..,r,lb rnbusAND AND TWENTY FouR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

1$3t'"t J' 
'REENTVAS 

RAo
THE HONOURABLE SRI

WRIT ITION

o

NO: 2840
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o24

2024

PET

PETITI

2024:

AND
N NO;

WRIT PETIT ION NO: 28

WRtT

4020F

Between:

s'^':,1?Yll:Y'xi."N:ilHtt]lljjtiff :"lJ'l'"'3',3"r?H:ffiiffilil;€'ii1
Iltij"ir"i,j"in*ar Eao' aged 49 vears' ucc: t'
'ru?inril. tippal' Ranga Rleddv District'

".PETITiONER

AND
1. State of Telangana' Represented by its Principal Secretary' Department of

' ili6ii"iEi'iation' secrbtanat' Hvderabad'

' :li?:1,-i;'t03,?i..? Ht',:?:#?,'-t/trtsPrinciParsecretary' 

Hearth Medical

3 Kaloii Narayana Fiao University of Health Sciences' Represented by its

" ii""g;ttj'. warangal' lelangana

4.osmaniaMedicalCollege,RepresentedbyitsRegistrar,Hyderabad.

5. ESrc Medical colrege ano Hospitat, Represented by its Registrar, Hyderabad

6 N ationa r Med rca r comm iss:"* :i, l,ifi S":Hi:T,,tS?i'i lllsecretary' 
Pocket-

14, Sector-8 Dwat

7 Muktika Sai Thrrunagari, D/o, not known' Aged not known' occ Student,

' 6lrnlnlr"il'"oicat cdttege Hvderabad

8 Zaheda Zahraa,D/o, not known, Aged not known, occ Student, osmania
- 

rtlt?alJii botlese HYderabad

9. Embadi Suhani' D/o not knowm, Aged not known, occ Student, osmanta
" 

nreJliat College. HYderabad'

l0.Sreesam Siya Sharanya' D/o not known' Aged not known' occ Student'
'" 6.;;; rvr6Jicat Colli:se Hvderabad



" Stil8sii 3.",1?T,Ti,i!,::issi!ryl,lfi,J*Bll, Ased not known, occ

" ff::i#,t'#L[J,1ira:i:f""i known, Ased not known, occ srudent, osmania

" [XT'B3l'&133"',"firii%[Blknown, Ased not known, occ Student, osmania

14. Munagapati Bhanu pras
osma"nli rr,ielicli tt ffi i3l irY3.l3l5["*'' Ased not known, occ student,

" 6'"",f3i,5fl,i1:B',i8:lL?"l?rplj[:y, Ased not known, occ Student,

'uPsf3'ililil:itxf."r"J"ifafl s";fl ,1?rit]fl'#norknown,occstudent,

" ff:[L:iT;i,:#:;T,il:J,?i,l[?:]A%?, nor known, occ strrdent, ES,c

" 331',:eJff';t[?iJ,?;,:i,'fl?]il;fn"o not known, occ student, ESrc Medicar

'n i;lfll,bili ffi!:H#l 
oned not known, occ Student, ESrc Medicar coilese

[t"^f.:T3ill,rT,l [fi.l: ftl: ilgJe2a.1% 
as per court order dr 1t-10-2024, vide

...RESPONDENTS

' petition under Articie 226-of rhe constitution of rndia praying that in thecrrcumstances stated i n tne atroavri 
-rr[o"in"rlii,in", 

J;,,:':r 1,,:y!9..T1! i",:

!i:IiiJ:,','J";'*J;#l;fl 
,:""i:,;ffi 

ruwi,rli:i"?",1f ,#,*?;
counselling process tilori..ion into rvrBBS & BDlt:T.1!_"lts 

rn conducting
e u ota for the Academ ic u e n zoiq -i oz; ; ;;;;; ;#,#'rJ,:ffi : fr"il:ff :l& Dentat Co,eoes Admission tno,.nl.r,on",,it"o ;;;;: & BDS Courses) nures,2017 as being arbitrarv irsgsl 6n6 viorative oiin"'Eiti,ion"r,s fundamental riqhtsunder Article 14.19 '& 2l of the C;"r,,,r,.^ 'o', ,n.,r B. Set Aside theAdmissions/ A'otment of 

1e-ats of MRC .rnJ,art"r 
"*no 

got higher rank than thepetitioner's rank of ArR 29430 i" r.rEii 
"rr,'2ozq unau, oc category inRespondent No.4 & Resoondent No 5 *ff"g. ,"j 

""nsequenfly 
reconduct thePetitioner's admission in strict aoherence"io rltrngrn, Medicar & Dentarcolreges Admission(Admission into n/ees a'-so; courses) Rures, 2017. c.Direct the Respondents to,consider & process F"t-nionur'" web options in strictcompriance of reranoana Medicar ano oentat corrJg;s nomissron(A.Jmission intoMBBS & BDS courlesr nJ"..-zoii iliJ #ffiilns counselrns process foradmission into MBBS &'BDS course" ;;;; ;;;;;;", euora for the AcademicYear 2024-2025

(Prayer is amended as Der court order dt 17-10-2024, vide r.A. No. 4 0f 2024 inW.P. No.28402 ot 20241



lA NO: 1 oF 2024

Petition under Section 151 CPC praying that in the circumstances stated

in the affidavit fited in support'ot tt. p"iition, iire High Court may be pleased to

li*tt n"tp""aent No.4,'ResponJ"ni ttto s collegeJto not to fill up one.vacant

MBBS seat that may ,ris. ori of subsequent counselling phases, pending

disposal of the above writ petition'

IA NO: 2oF 2024

PetitionunderSectionl5lCPcprayingthatinthecircumstancesstated
in the affidavit fited tn support or tn" p"iiti"n, Ine uign court may be pleased.to

stay the operation ot pnase )-lvf-eBd Admission Aliotment list declared by the

R;ip;";;;i"; 07 not2o24, pending disposal of the above writ petition'

Counsel for the Petitioner: SRI VIMAL VARMA VASI REDDY

Counsel forthe Respondent No"l: GP FOR HIGHER EDUCATION

Counsel for the Respondent No'2: GP FOR MEDICAL & HEALTH

Counsel for the Respondent No'3: SRI A' PRABHAKAR RAO' SC FOR KNRUHS

Counsel for the Respondent No'S: SRI RAVINOER REDDY MUPPU

Counsel for the Respondent No'6: Ms' GORANTLA SRIRANGA PUJITHA'

SC FOR NMC

Counsel for the Respondent No'4 & 7 to 19: - - - -

WRIT PETITION NO:2 9725 oF 2024:

Between:
Minor Saranya Varahalakshmi Puligandla' Aged about 17 vears' Being Minor

Reoresented bv h"; 
"iX;;; Jni ruatutal- ^Gtrardian 

-Chandrasekharam

puiioandta yo rrte p if,Jn'g"l hJo,'ig-Jd-.sO-V."t , Occupation qtlYg!"

"iri,t^[I'nlJ 
"F ;t 

-;; "C:i ?'& L-Jtu"' . 
Etani6 Aoartments' Pupparsuda'

Ranga Reddv District-'500'0ti9'N;"h';;; Uppal' Rania Reddy District'

...PETITIONER

AND
1. State of Telangana, Representgg 9y its Principal Secretary' Department of

iligir-"i Earirti"n, Secrbtariat' Hyderabad

State of Telanqana Represented by its Princrpal Secretary' Health Medical

and Family Welfare. Secretariat Hyoeraoao'

3. Kaloii Narayana Rao Untversity of Health Sciences' Represented by its

Registrar. Warangal, Telangana'

4.osmaniaMedicalCollege,RepresentedbyltsRegistrar,Hyderabad.
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5. ESIC Medical College and Hospital, Represented by its Registrar, Hyderabad
6. National Medical Commission of lndia, Represented by its Secretary, pocket_

14, Sector - 8, Dwarka phase _1 New'De[i _-iiiib7. i"aia -- -is',! ! vv'!\vl

? X{L'I1.93i Thirunagari, Daughter of not known, Aged. not known,uccupatton. Student. Osmania Medical College, Hiderabad.
8. Zaheda Zahraa. Dauohter of not known,Aged. not known, Occupation.Student, Osman ia Ntl6o ica r C orreg; : Atil;""i,;j' -''''
9. Embadi Suhani. Dauohter.of not known, Aged. not known, C)ccupation.Student, Osmania M;dicat Cottdge, HyjeiX6ro 

'-'"
10. Sreerim Sriya Sharanya, Daughter of not known. Aged. not known,occupation.'Stuoent, dsmindwi"ai*i c.jii"'g;,'ijyireraoao
'l 1. Furqaan.Mohammed Hashm.ath, , Daughter of not known,Aged. not known,Occupation. Student,Osmania tvidaicattoitege, ilyjerauao
12.Oddem Arun Kumar, Son.of not known,Aged. not known, Occupation.Student,Osmania Madicat Cottege, Hydei-ab;d'-' "' "

13. Kampati Manideeo. Son of _not known,Aged. not known. Occupation.Student,Osmania'Medicat C"ttege,'Hyli;A;"""'"'
14. Munaoapati.Bhanu orasad,_Son of not known,Aged not known, Occupation.Student,Osmania M'edicat boilege, Hvaeil'rjaii ="" '

15.Areeba Rameez Fatima. Daughter.of not known,Aged. not known,occupation. Student,osinanii u"o"ri c"iiil'"' uyX"eraoao
'16. Gudelli Prathista pooiitha, Daughter of not known.Aqed. not known,Occupation. Student,'EStC fr,eOicil Collele 

",ii'iiol"p,trr. 
Hycterabad.

17.Kafta Manish kumar. Son.of not known.Aged. not known. Ocr;upation.Student,EStC Medicat colese inJ Horbliirl rivil?i'oro
18. Darna Pooiitha. Dauohter.of not known.Aged. nol known. Ocr:upation.Student,EStC Medtcir cotresJind Horbiill"HviLir'i"o
19 

.S.. 
Tharun, Son of not known, Aged. not known,Occupatlon. Student, OsmaniaMedical College, Hyderabad. - " rr v vver-

.,.RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in thecircumstances stated in the affidavit filed there;ith, the High'CJu;;;y'b"pleased to issue order, writ or direction more particurarry one in the nature of writof Mandamus .- A. Declare the action oi tt," n".pondents rn conductingcounselling process for admission into MBBS ,"; BDS'-.;rr;'-;;;;,Competent Quota for the Academic year Z})q_ZO2 5 in contravention ofTelangana Medicar and Dentar coleges nomissron (Admission nto MBBS andBDS courses) Rures' 2o17 as bei-ng arbitrary, iregar and viorative of thePetitioner's fundamentar rigtts under n-rricre t+, iti arnd 21 of the constitution oflndia B c_onsequenfly set Aside the Admrssions/Alrotmenr. of seats ofMeritorious Reserved Category quota candidates who got higher rank than thepetitioners rank of AIR 26277 in NEET e*u,m- ZOZq"unOei O,: C;*;,y';;Respondent No 4 and Respondent No.5 colege 
"nd 

ton."qr"nfl), reconduct the



s'Hr;i#a.a:"&S'J#l!di;[T]'35;,flfi+;fiffi figj

h:"lit**nf[i,!,xllmi'.';,',,:li:"i"1"""*"?:i'3Jff"#:fi 
:

IA NO: 1 OF 2024

Petition under Section 151 CPC praying' th

[**: e::fJlui,,^i};xu'l;l lff $ill, 
.:. 

ji1
Ii" ii,liiJ" ;"d.e{ 11H5l""l"li,$lLl.i liiil
the garb of the system gen

i'fr! i*pona"nts, pending disposal of the above w

at in the circumstances stated

i*ion Corrt may be Pleased. to

roi Mggs course, bY undotng

non-transparent Procedures' tn

g ihe counsettlng conducted bY

rit petition.

Counsel for the Petitioner: SRI SRINIVAS PODICHETI

Counsel for the Respondent No'1: GP FOR HIGHER EDUCATION

Counsel for the Respondent No'2: GP FOR MEDICAL & HEALTH

Gounsel for the Respondent No'3: SRI A' PRABHAKAR RAO' SC FOR KNRUHS

Counsel for the Respondent No'5: SRI RAVINDER REDDY MUPPU

counsel for the Respondent No'6: gl; ,""TitrilltA 
SRIRANGA PUJITHA'

Counsel for the Respondent No'4 & 7 to 19: - - - -

The Court made the following: COMMON ORDER



:t
THE HON'BLE THE CHIEF JUSTICE AI,OK ARADHE

AND
THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT PETITION No.28402 0F 2024 .,'
AND

WRIT PETITION NO.2972s oF 2024
COMM-ON ORDER: (per the Hon,ble Si Justice J.Sreeniuas Rao)

The Writ petition No.28402 of 2024 is filed seeking the

following rellef:

" ... ..to issue order, writ or direction moreparticularly one in the nature of Writ .f M;;;;",-
A) Declare the action of the Respondents in conductingcorrnselling process for admission i"to fragBs 

-rr,a
BDS courses under Compet""t g,lot. fli in"Academic year 2O24_2OZS i" co"t.arre.r,io., ,rfTelangana Medical and Dental C.lf"g;" ;;;;;"-"(Admission into MBBS arld BDS d".";")^'R;1r,2Ol7 as being arbitrary, illegal and "i;i;;; ;;;.Petitioner's fundamental righis under n_:.i" f"o 

'rg
artd 2 I of the Constitution of lrdi".

B) Set aside the Admissions/Allotment of seats of MR(lcandidates_who got higher rank than tt . pliit-"".srank of AIR 29430 in NEET .*"rn ZOZ+'""a..'6C
"11.*"r, 

in Respondent No.4 and n."po"Jl"i rv" ,;
:1["9" .rrq consequently reconduct ,fr'. p"r*.".".,,
aomlsston in strict adherence to Telangana Medi,cal
3I-^D""!4 Coueges Admission taa;;;;;":;,.MBBS and BDS Courses) Rules, 2O I 7.

O 3jf.:.:-5 Respondents to consider and proccss;
I:lll1"_"*" .1veb options in srrio comptiance o:.
.relangana Medical and Dental Colleges Admission(Admission into MBBS and BDS C;";".J--R;;2017 while conducting counselling p.o.."" fo.admission into MBBS and BDS dor."."- ,.,iJ,Competent euota for t.I:e Academic y.* 2011_;6';;

D) and pass such other order(s) as this Honble Court
l:^lT> an and proper in rhe i.,t.."rt " "ot
Justr.€6..........."
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2 The Writ Petition No'29725 of 2024 is filed seeking the

following relief:

to issue order, writ or direction more

particulady one in the nature of Writ of Mandamus:-

Al Declare t}le action of the Respondents in corrducting''' 
"o""".Uiti 

process for admission into MBBS and

sts lo.ri""" under Competent Quota for the

e""a""-ri" Yea:. 2024-2025 in contravention of

i;;;;" Medical and Dental Colleges Admission

Adr"l'""i"" into MBBS and BDS Courses) Rules'

;ol7; ueing artittaty, illegal and violative of t]re

Petitioner's fundamentat righis under Article 14' 19

ald 21 of the Constitution of India'

Bl Consequently Set aside the Admissions/Allotment of
-' 

"J" 
'of Meritorious Reserved Category. 

. 
quota

l"t aia"t"" who got higher rank than the petitioner's

;J;i NR 26;77 in Nper exatn 2024 under oc
A;s;t in Respondent No-4 and Re:pold:ll f-o 

s

".U"E" 
,ra coniequently reconduct. the Petitioner's

"a-ilS".t 
in strici adherence to Telangana Medical

ana Oentaf Coleges Admission (Admission into

MBBS and BDS Courses) Rules 2017-

C) Direct the Respondents to consider and process
"'i.",iio.t..t *"u optiottt in strict compliance of

i"ir.gr." Medical and Dental Colleges Admissron

1A-;;'";;; into MBBS and BDS courscs) Rules.2o l T

ihile conductrng counselling process for admission

ittto ftlggS utta gOS Courses under Competent

Orrot" fot the Academic Yeat 2024-2025 and pass

J;;;il;.;;;".s as this Honourable court deems frt

*Jp.op". in tJ:e interests of justice " "

3. The relief sought by the petitioner in both the writ

petitions is one and the same and therefore' both the cases are

disposed of by this common order with the consent of the

respective parties.
\



J

0
4. Heard Sri J.prabhakar, learned Senior Counsel appears
for Sri Vrmal Varma Vasireddy, Iearned counsel for the
petitioner in W.p.No.2g 4O2 of 2024, Sri Srinivas irodicheti,
learned counsel for the petitioner in W.p.No.2gZ2S of 2.024, Ms.
sujatha Kurapati, rearned Government pleader for Higher
Education Department appearing for respondent No. l, Sri
A.Prabhakar Rao, learned Standing Counsel appearing for
respondent No.3_Kaloji Narayana Rao University ol_ Health
Sciences (for short ,tl-le Universit5rJ, Sri Muppu Ravinder Reddy,
learned counsel for respondent No.S and Ms. Goranfla lSriranga
Pujitha, learned Standing Counsel appearing for respondent
No.6-National Medical Commission of India, in both r_he writ
petitions. No representation on beha-lf of respondent Nos;.2, 4, 7
to 19.

5. Brief facts of case:

5. 1 The pctitioners in both the writ petr.tions averred rhat rhey
appeared in the National Eligibility Cum Entrance Test INEET)
in the oc category conducted in 2024 and the petitioner in writ
Petition No.284O2 of 2024 secured All India Rank (for short
AIR') of 29430 and Telangana State merit rank of 34g a:rd the
petitioner in Writ petition No.29225 of 2024 secured ,\tR of
26277 and 'lelangana State merit rank of 3 i 4. Respc,ndent

./ ,,,'
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No.3 released the seat matrix for Phase- 1 counselling on

26.09.2024, wherein it is mentioned that total number of seats

in respondent No.4-College were 213 and thereby a total of 94

seats in OC Category @2 OC General and 32 OC Female)'

Similarly in respondent No'5-College' the total seats were 50

and 22 seats in OC Category (14 OC General and 8 OC Female)'

Orr 26.09.2024 web options notification for Phase- 1 counselling

was issued, wherein it is mentioned that the applicants have to

exercise their options between 27 'O9 '2024 ' 6-00 a m' to

29 .Og .2024, 6-OO p.m' Accordingly' the petitioners have

exercised their web oPtions'

5.2 It is fulther averred that on 30 'Og '2024 the results of

allotment were declared and 1OO7o of OC Category seats in

Gandhi Medical College and 47 OC Category seats in

respondent No.4-Osmania Medical College were hlled up with

cut off rank of AIR 20237 and state rank of 248 |n respondent

No.5-College, olt of 22 seats in OC Category' only 17 seats in

OC Category were filled.up with cut off rank oI AIR 21829 in

Phase-l. The petitioners took admission in Kakatiya Medical

College, Warangal anticipating that they will get an admission in

respondent Nos.4 and 5 Colleges in Phase-2 counselling' as all

the OC Category seats were yet to be filled up'

\ --.,.
\

'i.
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5.3 It is further averred that on O3.LO.2O24, phase_2 web

options notilication was issued wherein it is stated that the
applicants have to exercise their option between O4.1O.2O24, l_

OO p.m. to t)6.1O.2O24, 6-OO p.m. Accordingly, tJle petitioners

have exercised their web option. On OZ.iO.2O24 phase_2

counselling results were declared and the cut off t.ank for

respondent No.4-co ege was AIR 3rz3z and cut off r:ank for
respondent No.S-College was AIR 52661, which is higher than
the petitioners'

Pursuant to the

Petition No.284O2

rank of 29430 and 26227 respectively.

Phase-2 counselling, the petitioner in Writ

of 2024 was allocated to Apollo Medical

College, and rhe petitioner in Writ petition No.29725 of 2024
was allocatr:cl very same Kakatiya Medica.l College, which was

their 4th option when they could have been allotted their t2nd and
3,,1 preferr.nt.e ol college based on their rank.

lt is also averred that the petitioner in Writ t,etition

No.284O2 of 2024 obtained g6t', seat in respondent No.4_{)ollege

and 19th seat in respondent No.S_College based on her rank and

Lhe petitioner in Writ petition No.29Z2S of 2024 obtained 75m

seat in rcspondent No.4_College based on her rank. The

petitione rs scnr e-mail dated 07.1O.2O24 and 1g.7O.2024 to the

respondent au thorities pointing out the anomalies and sought

.'/ 
'/

5.4
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their interventions, but t'here was no response and the action of

respondents in denying the admission to the petitioners is

contrary to the Telangana Medical & Dental Colleges Admission

(Admission into MBBS & BDS Courses) Rules' 2o17 (hereinafter

referred to as 'the Rules')'

5.5ItiSfurtheraverredthatasperRu[e4(x)oftheRules,all

the OC seats in MBBS/BDS in all the colleges shalt be hlled and

then the reserved category seats shall be frlled and as per Rule

4(xi), a reserved category candidate selected under OC in a

college in a course (MBBS/BDS) shall be permitted to slide into

the same course to another college' The seat vacated shall be

filled with the candidate of the same reserved calegory' Without

foltowing the mandatory procedure prescribed under the Rules'

respondent No.4 college and seat Nos 86 to 94 were allocated to

the individuals who secured a lesser rank than the petitioners

and their cut off was AIR of 31717 and State rank of 377'

Similarly in respondent No'S College' seat Nos 18 to 22 wete

allocated to the individuals who secured lesser rank than the

petitioners and their cut off AIR was 32661 and State rank was

39 I

5.6 It is further averred that against the actual seat matrix of

seats of OC Category including 4 PWD quota and 2

\
\

99
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CAP/ PMC quota, the total seats filled up in OC Category in
respondent No.4 College is 55 seats including 4 pWD quota arld
2 CAP/PMC quota. Despite respondent No.6 not rnandating
Economically Weaker Section euota for respondent No.4
College, the said college has set aside 4 seats for the same. It is
further stared that against the actual seat matrix of 2il seats in
OC Category including I pWD seat, the total seats wero filled up
in OC Category in respondent No.S_College is l9 only.
Respondents without following the mandatory procedure
prescribed rinder the Rules have allocated the seats.

6. 1 Respondent No.3 filed counter affidavit den5.ing the
averments made b1, the petitioner s tnter afia contending that
responden( No.3_University has been conducting counselling for
MBBS/BDS admission from 2OtZ-lg onwards follow-ing the
Governmcnr Orders issued in G.O.Ms.No.l 14, Health, Medical
& Family \{relfare (C t ) Department, dated OS.OZ .2OlZ and
subsequent :rmendments. The entire counselling procedure is
web basis and digiralized without any manuar interver_..tion in
the allotment procedure_

6.2 It is furtl-rcr statcd that respondent No.3 Un:.versity
notified the provisional final merit list after verification of
uploaded certif-rcates on 26.O9.2024 on Universit5r web sr.te

.t' '/

In
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Phase-l counselling, the seat matrix has displayed a total of

5,328 seats in Government and private, non-minority medical

colleges under the competent authority quota' In Phase- 1

counselling, 2,257 allotments were made under open category'

In the category rounds, 2,842 aJlotments have been made and

1,133 candidates have been slided as per their priority of web

option to reserved category seats' In total 3'966 seats were

allotted in respective medical colleges in Phase- 1 counselling' A

total of 1,133 seats in Open Category were vacated by

MeritoriousReservedCandidates(MRC),whowereslidedbythe

softwareinaccordancewiththeirpriorityofweboptionsto

reserved category seats.

6.g It is further averred that respondent No'3-University has

issued notification for exercising web options for Phase-2

counselling on O3.1O.2O24. The vacant seats matrix was

notihed in respondent No.3-University showing 1'379 vacant

seats excluding 14 vacant seats in minority medical colleges'

The matrix included 1 , 130 seats under various reserved

category as vacant seats to be allotted' as 3 seats of the MRC

candidates have not joined in accordance with G'O Ms'No l14'

Pursuanttotheabovesaidnotifrcation,allthecandidateswcre

permitted to exercise their web options frorn O4' 1O 2024 to

l

j

ii
)

j

I

I

I
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n
06.70.2024 for phase-2 counselling. At the end of phase_2

counselling, total 5,323 seats were allotted including 1,130 open

seats vacated by MRC candidates in phase_i counselling, which
were converted to respective reserved category seats in
accordance with the G.O.Ms.No. I 14.

6.4 It is further averred that the

conducted strictly in accordance with

counselling has been

the Rules of admission

rank, whereas the

candidates who are

notified by the Government in G.O.Ms.No. l l4 and su.bsequent

amendments. It is further stated that the last rank of <:andidate

allotted under open category at osmania Medicar oolrege is
20797 and the last rank of candidate allotted und.er Open
Category ar ESI Medical College is 245O I
petitioners got 29430 and, 26227. MRC

allotted reserved category seats after sliding from Open ,3ategory

for their better option of colleges and the open category seats
were vacatecl by the MRC candidates have been converted to the
respective reserved category seats and allotted to candidates of
that resen,ed category in the phasc_2 counselling and the
petitioners are not entitled for any relief in these writ petttions.

I
t
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7 . Subroissions of the learned Senior counsel for

petitioners:

7.1 lrarned Senior Counsel contended that respondent

authorities have not followed the Rule 4 (x) to (xv) of the Rules

and in Phase- 1 counselling' first all the OC Category seats in

MBBS/BDS in all the colleges shall be fitled and then the

reserved category seats shall be filled' whereas respondent

Nos.4and5ColiegeshavenotlrlledupoCCategoryseats.Itis

further contended that respondent No'3

particulars of the students who slided from

colleges and as to the category in which the said students took

admission in other college'

7 .2 He ve hemently contended that in respondent Nos'4 and 5

collegcs, aliocated seats to the candidates who secured lesser

ranks than the petitioners' which is contrary to the Rule 4' sub-

rule (xi) to (xv) of the Rules ln support of his contention' he

relied upon 'Ramnaresh alias Rinku Kushwah and others vs'

State of Madhya Pradesh and Othersl'

8. Sublissions of the learned Standing Couasel appearing

t1
on behah of resPondent No'3:

has not grven

OMC to other

' 20u+ scc ont-inc SC 1058
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a
8.1 lcarned Standing Counsel contended that respondent
No.3 University strictly followed the Rules issued under
G.O.Ms.No. 114 and no less merit candidates were allotted seats
in respondent Nos.4 and 5 colleges in OC Category. He also
submils that the last rank of candidate allotted in OC ,Category

at Osmania Medical College_respondent No.4 is 20792 and the
last rank of candidate a[otted in OC Category at ESI Medical
College-respondent No.S is 24SOl, who are meritorious
candidates than the petitioners.

4.2 He further contended rhat the MRC candidates are
caldidates who are allotted to reserved category seats after
sliding from OC Category for their better option of college. The
open category seats vacated by the MRC candidates han,e been
converted to the respective reserved category seats and r lotted
to candidates of that reserved category in the second phase of
counselling arld the petitioners arc not entitled to compare with
reserved category candidates and the respondent No.3_

University strictly followed the admission Rules. In support of
his contention, he retied upon the common order passed by the
Division Bench bf this Court in .Nottenki Bhavana and others
Ys' state of Terangana' (writ petition No. 16637 of 2019 and
batch dated 19.08.20 t9).

i
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Analysis:

9. This Court considered the rival submissions made by the

respective parties and perused the material available on record'

It is an undisputed fact that Respondent No'2-Government

issued G.O.Ms.No. 1 14, Health, Medical & Family Welfare (C1)

Department, dated 05'07' 2017 framing Rules for Medical

Education - Telangana Medical & Dental Colleges Admission

(Admission into MBBS & BDS Courses) Rules' 2017' Rule 4 of

thesaidRulesdealswithselectionprocedure.Inpursuanceof

the above said Rules, respondent No'3-University conducting

counselling for MBBS/BDS from 2017-18 onwards following the

Government orders issued in G'O'Ms'No' 1 14' dated 05 'O7 '2017

and subsequent amendments issued in G'O'Ms'No'125' Health'

Medical and Family Welfare (C1) DeparEnent' dated 22'09 '2022'

G.O.Ms.No.75, Heatth, Medical and Family Welfare (C1)

Department, dated 04 07 '2023, G'O'Ms'No'33' Health' Medical

and Family Welfare (Cl) Department' dated l9'O7 '2024'

10. It is very much relevant to extract Rule 4' sub-rule (x) to

(xv), of G.O.Ms.No.1 14, which reads as follows:

"4. x. First all the OC seats in MBBS/BDS in all the colleges

shall be fi.lted and then the reserved category seats sha-ll

be hllcd

xi. alceerved category candidate selected under OC in a
college rn ,. .or... (MBBS/BDS) shall be permitted to

0

1

l

i

I

,l

ii
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il

xiii.. A reserved. category candidate selected under OC a:rddoes not join the course, the s.a ur""r,.y Jat U.treated as OC arrd shall be f,II.d i"' ;;' 
"r.,uliq, ".,,counselling.

1,,11"^"T1, category candidate selected under OC :rnd
"u9": Ftg a category sear in anorher 

".ii;;; ;J j;."
1ot roin in _tt,e course, the seat "";;,";;#."b:category shall be treated as OC arld.rr. i.,lsJ; i,i.which he has slided not Jolned sha.ll be treated asrespective category seat in tire ""b";;;;";;";"';";;g1

slide into 
_the sarne course ro another college. The seatvacated- shalt be frlled with the 

"rrraiaui" 1i d;.=r_.reserved category.

1,1:::ry:o category candidate setected under oc in acollege rn a course shall be permitted t" srial i.,rlanother course (BDS to MBBS or MBBS rr) RDsl T.-sear vacated shall be filted with ,i 
" 

oc-"Liia".i."ii ,ilsubsequent counselling treadng the seat ; ot..' -' ",.

Whele a reserved category candidate slides to anothercollege such seat vaJatJd 
"hrx ;; ;ffi # #;iil..reserved candidate of the same category..

xlr

xlv

xv

11' Rule 4, sub-rure (x) clearly reveals that first a, the oC
seats in MBBS/BDS in all the colleges shall be filled arrd then
the reserved category seats shall be filred. It is an undisputed
fact that a reserved category candidate is also entitle(l to be
selected under OC Category basing upon his merit. I?ule 4,
sub-rule (xi) to (xv) clearly reveals that a reservecl category
candidate selected under OC in a college, shall be permitted to
slide into similar course in another college and the seat vacated
shall be filled with another candidate ol the same reserved

category.



=

L2, The record reveals that admittedly' petitioners in both the

writpetitionsarebelongingtooCCategoryandtheysecured

l4

AIR of 29430 and 26277 respectively'

tJ:e petitioners is that respondent Nos'4

Rules.

h

The core contention of

and 5 colleges, allotted

seats in OC Category who secured lesser rank' and then the

petitioners and the same is conrary to Rule 4' sub-rule (x) of

13. Respondent No'3 in para-8 of the counter affrdavit

specifrcally stated that the last rank of candidate allotted under

open category in respondent No 4-Osmania Medical College is

20797 artd the last rank of candidate allotted under open

category in respondent No S-ESI Medical College is 24501'

whereas the petitioners have secured the AIR of 29430 and'

26277 tespectively ' MRC candidates are the candidates who

areallottedreservedCategoryseatsafterslidingfromopen

category for their better option of coliege' The open category

seats vacated by the MRC candidates have been converted to

the respective reserved category seats and allotted to candidates

of that reserved category in Phase 2 counseiling'

14. The marn ground raiscd bY the Petittoners is that in

respondent Nos.4 and 5 colleges' the candidates who secured

lesser rank 1.e 31717, 32661 than the Petitioners were
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allocated seats, is not tenable under law, on the ground that the
said candidates are belonging to reserved category and the
reserved category seats in open category seats vacated by the
MRC candidates have been converted to the respective: reserved
category candidates and allotted to the candidates belonging to
the reserved category only and the petitioners are not entitled to
compare with the reserved category candidates,
petitioners are belonging to open category candidates.

15. The Division Bench of this Court in Notteuki Bhavana
(supra) rejected the similar contention raised by the petitioners
therein. The relevaat para Nos.24 and 25 oI the said order

as the

reads as follows;

"?1.. .r?, example, if a ST MRC candidale who rsa.llotted an open cateso
co u n seuinf "-f;;' i:""fl 0."'?,1,"' ". 

t 

t.,."f !::":,. Xcategory seat and -ioins the same, the open categorvseat vacated by him would trave to u. "ti,i,l.i.. T"srreservation category candldate on merit an.t ,h- !reservation seat thit r,. "tl"J ;'"i,';';";",TiJl; ;itreated as an open catesorsr MRC .,,ird# il"."JJJ;.il,l:: j,fll,.;;'ll;i::j
seat in the next counselling on his merit rankrni. rrwould not have ttre effect of altouri-- -_^,r-^-- -
1ese1 1ti.on . ""t"go"y 

-"",,1,9;, 
; :";#: r#',,1:. 

" "tj,vacated by him. However. if the ;Jif tutnt'.rrl,JL..chooses to opt for another ST reservationon merit, there would ;"-";-;il-.ri;;, X'til:::lvacated by him would then have t" U" gir.r;",r'rr.i;;.ST reservation category candidate o., rnJ.i,."

25. The contention o[ the petitioners rs lhar it rh-
open category non-joining seats are filled up on rnerit

basis again, such MRC candidates ' who have alreadr

\ .r,\

I
I
I
I

!

i
I
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joined in reservation category seats that they chose -to
itide into, could opt for such open category seats on the
strength of their own merit and again, the University
would have to allot the seats vacated by them to other
respective reservation category candidates. We aje not
persuaded to agree. This argument does not stand to
reason in the light of tlle example cited supra. If such a
MRC candidate, who joined in the reservation category
seat that he chose to slide into, opts for a change of
seat in the II Phase counselling and chooses zrn open
category seat on merit, it would not mean that the
University again has to follow the 16 procedure adopted
in the I Phase counselling and substitute such a MRC
candidate with the next meritorious carrdidate in that
reservation category. That would invariably lead to
increasing the reservations beyond the prescribed and
permissible lirnit.'

16. The judgment relied by the learned counsel for the

petitioners in Ramnaresh alias Rinku Kushwah lsupra/ is not

applicable to the facts ald circumstances ol the case on hand'

The Hon'ble Supreme Court held that in this case Madhya

Pradesh Education Admission Rules, 2018, which introduced a

57o reservation for government school students following the

NEET (UG) examination. The sub classification of candidates

into categories like UR-GS (Unreserved Government School) and

OBC-GS (Other Backward Classes Government School) was

illegal, resulting in less meritorious candidates being admitted

to UR-GS seats while more qualified candidates faced unfair

denials despite higher marks, highlighting signihcant cut-off

disparities. The State defended this classihcation under

horizontal reservation policies. Ho'*'ever, the Supreme Court

\./\

6l'

I
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reservation categories should be admitted
the open category, ensuring equita[)]e access

held that vertical

based on merit in

to seats

appell

and directing the admission of wrongfulJy denied
ants in the next academic session against reserved seats.

I

)
)

17. It is already stated supra that the petitiorLers arebelonging to open cabgory and the Iast rank of czrndidateallotted under open category at respondent No.4-Ccllege is2OZ9Z and the last rank of caadidates a.llotted undr:r opencategory at respondent No.S College is 24501, where:as thepetitioners are secured AIR rarrk 29430 and 26227 rark. TheMRC candidates are the candidates who are allotted reserveclcategory seats after sliding from open category for their betteroption college. The open category seats vacated by the MRccandidates has been converted to the respective resrervcdcategory seats allotted (

phase of counse.,ing a"" 

tn"t reserved category in the s.cond
per Rules and the petitioners ar,,notentided to compare themselves with reserved catcgorr-candidates. No candidate who has secured lesser m4pps 562r,the petitioners has been admitted to Osmania College or trSIMedical College in open category.

t
t

l

I

I

I
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fl
18. It is also pertinent to mention that the petitioners have

already got admission as per their merit in Apoilo Medical

College and in Kakatiya Medical College and the entire

counselling including admissions are completed' The petitioners

have.frledthesewritpetitionsaftercompletionoftheentire

seiection/ admission process' without explaining any reasons for

the delaY.

19. For the foregoing reasons' this Court does not find any

merit in both the writ Petitions'

20. Accordingly, both the Writ Petition Nos'284O2 and 29725

of 2024 are dismissed' There shall be no order as to costs'

As a sequel, pending miscellaneous applications' if any' shall

stand closed
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